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L : IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
* . GUWAHATI-BENCH

Original Application No.6 of 2001

‘ Date of decision: This the 6th day of March 2002
| The Hon'ble Mr Justicé D.N., Chowdhury, Vice-Chairman

Shri Jayanta Das,

: Bakrihawar Pt-,

P.0. Kalinagar, P.S. Algapur,

District- Hailankandi. : «seses Applicant

| By Advocates Mr S. Sarma, Mr U.K. Nair and
’ Mr U.K. Goswami.

i - versus - '

i 1. The Union of India, represented by the
: Secretary to the Government of India,
Ministry of Com munication,

New Delhi.

i 2. The Chief General Manager, Telecom,
Assam Circle,
Ulubari, Guwahati.

3. The General Manager, Telecom,
Silchar SSA, Silchar.

i 4. The Sub Divisional Officer, Telecom,
Hailakandi.

5. The Sub Divisional Ofﬁcer, Telecom,
Badarpur.

By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

...... Respondents

ORDER(RAL)

} CHOWDHURY, J. (V.C.)

The issue relates to conferment of term porary status. This
i is the second round of litigation. The applicant earlier méved this
! Bench by way of 0.A.No.289 of 1999 praying for a direcfion for
conferment of temporary status. Thé Tribunal considered the said O0.A.
alongwith other .connected O.A.s and by Judgment and Order dated

31.8.1999 disposed of all the connected 0.A.s including 0.A.N0.289/1999,

Wﬁled by the present applicant, directing the respondents to consider

the case of the applicants as per law within the period prescribed.
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A1l the applicants including ‘this applicant were directed to submit
répresentations individually within the period prescribed. According
to the applicant the respondents by communication dated 26.4.2000
asked the applicant to appear before the scrutinizing com mittee on
4,5,2000 with the éonnected documents. The applicant appeared, but
finally by order dated 26.9.2000 he was informed that as per the report
of the scrutinizing com mittee he was not found eligible forrconferment
of temporary status under any scheme or order of the Department
of Telecom munications on the basis of his engagement record in view
of the fact that he did not fulfil the eligibility criteria by completing
240 days of' service in the Department of Telecom munication in any
calendar year preceeding 1.8.1998 and that he was not in engagement
as on 1.8.1998. Hence this application assailing the action of the

respondents as arbitrary and discriminatory.

2. The respondents contested the casé and filed their written
statement dénying and disputing the claim of the applicant. In their
written statement the respondents have stated that the case of the
applicant was duly considered, but since he was not in engagement
as on 1.8.1998 and did not complete 240 days work in the Department
he was not conferred the temporary status. According to the respondents
the applicant was initially engaged in December 1995 and worked for
23 days and in January 1996 the applicant worked for 19 days. The
applicant had put in work for a total of 42 days spread over a period
of two months., The applicant was not in engagement &s on 1.8.1998.
The respondents also stated that the case of the applicant was duly
considered and examined by the verification com mittee set up for
that purpose.- The com mittee examined the paid vouchers and muster
roll etc. to work out the engagement particulars of the applicant and
on examination of the relevant records it transpiréd that the applicant
was put on duty for 42 days. According to the respondents the

certificate issued by the field staff were not authentic record and

[oT031 1 1 PO,
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could not be relief upon as on verfication the contents of the

certificate were found to be false and incorrect.

3. We have heard Mr S. Sarma, learned counsel for the
applicant and also Mr B.C. Pathak, learned Addl. C.G.S.C. at length.
The' materials on record indicated that the case of the applicant was
considered and according to the respondents and on verification of
the record ‘he was found not eligible for conferment of temporary
status. In the order dated 26.9.2000, whereby the applicant's represent-
ation was rejected, the respondents gave two reasons. One of the
reasons was that the applicant did not complete 240 days work in
the Department of Telecom munication in any calendar year preceding
1.8.1998 and the other reason was that the applicant was not in
engagement as on 1.8.1998. The respondents were directed to consider
the case of thé applicant on merit. W‘hether the applicant was in
engagement as on 1.8.1998 was not the relevant consideration. The
consideration which the respondents ought to have made was as to
whether the applicant worked for ‘240 days in any of the calendar
year preceeding 1.8.1998. The applicant has referred to a certificate
issued by the Sub-Divisional Officer, Hailakandi. The order did not
indicate as to whether that certificate was at all considered. Mr B.C.
Pathak, referring to the written statement pointed out that the said
certificate was not genuine. The respondents did not produce the
original records. An averment 1n the written statement in view of
the manner of the affirmation in the written statement did not inspire
any confidence. Needless to state that the verfications ére to be made
stating the source of the information. The deponent was only the
Assistant Director who allegedly did not participate in the scrutiny
com mittee. In the set of circumstances it is difficult to uphold the
assertions of i:he respondents. The applicant does not have any right
to b(_a conferred temporary status, bvut then he is entitled to be

considered by the respondent authority fairly and justly. His case is

to.ooolioocoo
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to be considered in the right perspective. The applicant, if, in fact,
worked for 240 days in any calendar year and to that extent if he
could establish any reliable materials acceptable to the respondents
in that case there is no justification for not considering his case for
témporary status. As argued by Mr Pathak, no doubt, the assessment

is to be made as to whether he worked for 240 days must be to the

~ satisfaction of the respondents and for that purpose they have to assess

the same and pass a reasoned order.

4, - In the circumstances the order dated 26.9.2000 is set aside
and the respndents are directed to scrutinize and re-examine the case

of the applicant as per law by giving opportunity to the applicant

"to place his materials and after making the assessment the respondents

shall pass a reasoned order. The respondents are directed to complete

the above exercise within three months from the date of receipt
of this order..
5. With the above observations the application is disposed

of. No order as to costs.

L

( D. N. CHOWDHURY )
VICE-CHAIRMAN
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DEPARTMIENT O TIELECOMMUNICATIONS.
OFFICE O THE QGENERAL MANAGER TELIECOM SILCHAR
SILCHAR 5SA :; SILCHAR

...........................................................................................................................................................

No. E-20/TSM Regl.llm‘isation/SC/0.’5/ | Dated at Silchar, the?2¢ <07 -2000

_ ]
To //

si Ja, onmla e
N Sei ikt Ca T
Vil B ks Aaan P I
P k@/m\ aap. P A/‘E}ﬂ\/wﬂﬁ"v
Drsts /f@/_/,,_kmwé’(‘ ' S

Sub:- ., Grant of Temporary Status Mazdoor.

' : . OC
Ref: - ~ Your casc in CAT/Guwahali in OA No. . 7.8 (7/ 7<)

With reference to the above, you are herehy intimaled that as per the instructions of

the Hon’ble C/\'J'/Gmwth’i in the case in OA MNo. '*‘-'-rrcd above, yonr cnqagemom mrticulm‘s
committee was formed in 1.lns SSA as per the mstructions of CGM T, Assam Clrclc, (_mwalmh vide
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000.

The commitice afler through serutiny and cxamination ol records submittd its report
to the undersigned.

-

As per the said- commiitec report, you were not found cligible for confermeni of
Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given

by Telecom Cominission vide order dt. 12-02-1999, on the basis of your engagement records, as

you did not fulfil the minimum cligibility criteria i.c.
1) You did not complete 240 days work in Department of Telecom, in any calendar year
2) Yo:werc not in cngagcw&

The committee did not recommend your name for conferment of Temporary Status
Mazdoor.

Under the cireumstances stated above, your request for granting Temporary Status

Mazdoor cannot be acceded to and as such your representation stands, disposed of.

N

L '. . X % ’6\{\(\{\“-“.‘_‘ e
‘ 5 % General Manager Telecom
. ! Silchar SSA :: Silchar,

Goneral Manaaer Toi
SHLGHAK

= S, kT L 1
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(B. ¢. Path

IN THE CENTRAL ADMINISPRATIVE TR IBUNAL
GUWAHATI BENCH 33: GUWAHATI.

Oehe NOe /2001

Shri Jayanta Das

eocece AEEI-’.%
- VS-

Union of India & Orse.

evece oh ‘Reggondg_!_l_'b_g;

( Wwritten statements on behalf of the
" respondent No. 1, 2, 3 and 4 Je

Tee Written Statements of the abovenoted
respondents are as follows $~

Te That the copy of the O« .« 6/2001 (referred

to as the "application®) has been served on the respondents.
iha respondents have gone through tke same and understodd
the contemts thereof. The interest of all the respondemts

being similar, the respondents have filed the common written

statements for all of them.

2. That the statements made in the espplicatiom -
vhich are not specifically admitted, are heveby denied.

3 That with regard to the statements made in
pa¥a 1 of the applieatiqn, the respondents state that the
ordir No. B=20/PSM/Regularisation/Sc/05 dated 26.9.2000
was issued by the Respondent No.3 in compliance to the

Guwahati Bench : Guwahati

?
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judgement and order dated 31.8.99 passed by Hon 'ble Pribunal,
Guwabati Bench ir O+A+ No. 289/99¢ The order was passed
after due ‘applieation of mind to the facts and materilals

of the case.

4. That wkik the respondents have no comments to
offer with regard to the statementis made in para 2, 3, amnd
4.1 of the application. -

5. That with regerd to the statements made in para

4.2 of the application, the respomdents state that the
Respondents completely demy the averment made in para 4.2.

The applicant has mot been engaged for any worit after June, 96
In tkis connection, the respondents state that the engagenent

of daily rates mazdoor 1s nog an appointment to any. post .

Accordixg to rules even for Group 2' eEployees the recruitment

Process according to rules is an essential pre-condition for

any appointment %o a Govte post. The applicent was mever
appointed to any point.

, Routine operation and mainienances are attended to
by departmental employees of appropriate caders. In case of
any sadden sport of activities or during special Miec drive
mezdoor are engaged to assist the regular employees such
casual engagemeni of mazdoors are neceesiated by unusual
situation and is of purely casual or intermittant in mature.
When the specigl occasion disappear o¥ the specifie work for
which tke labour was engaged comes to emd, there l1s mo
further used for continuous engegement of the labour.

The present applicant was engaged as daily rated
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‘easual labour in December 1995 and put iIn duty for 42 days .«

He is not entitled for the benefit of the Temporary Status
and Regulerisation scheme of the Department..

6. That with regard to the statements made in para

4 .3, the respondents state that pursuant to the judgement
delivered by the Hon'ble Supreme Court of India, the depart-
ment of Telecom Prepéred a scheme in 1989 for regnlarisatibn
of all casual labourers who have put in atleast 240 days
casnal service im year. The schere is known as casual
labourers ( Grant of Temporary status and regulerisatiom)
sckere 1989 and come into effect on (1.10.,1689.

The schere is Intended tc cover all casual
labourers vwho were on engagement on the day of introduetionm
of the scheme and have coupleted alleast 240 days in ome
calender year» Under the provision of the scheme thousands
of casual labourers who have put in 240 days have since
been regularised.

The Department has imposed a complete ban on
engagement of casual labourers wee.f. 22.6.88 apd restraining
order was issued to all field units for strict adberence.

The depertment of Telecom has adiressed the situa-
tion on humsnatarian ground and as an one time relexation
it has been decided that all casual labourers on engagement
as on 1.8,98 and have coxpleted atleast 240 days should be

granted Pemporary status followed by regularisation. In the

" process the DCT has liberalised the scheme and advanced the

cut off date to O1.08.1998.



&

i -
T That the respondentideny the averment made in pars

4 .5, the applicant was initially engaged in Dec 1995 and
'\H_
worked for 23 days in December 1995 fallowed by 19 days in

e

Januery 1996. He has put on duty for a total 42 days spread

over 2 monthse The a;fxlicant kas not been éngaged for any

TRre——

work; ix since Pebrug.g! 1996.

N e+ e

8. That with regard to the statements made in pata & 6,
the respondents state that in pursuance to the judgement and
orders passed by the Hon'ble Tribumal in a host of ceses tke
Responent No.2 farmed SSA/Telecom Dist. wise verification

coxmittees to verify the claims of the C/Is on the basis of

authenticated departmental records as well as those provided
by the mazdoor. The committee also granted Interview to the
magdoor to precsent their cases.

The commitlee examined the paid vouohers; Muster
Roll ete to work out engagement particulars of tbe applicang
t0 assess the eligibility for grant of bemefit of the leberalise&
of the Departmental sckeme o On examination of the relevant
reeords'it transpired that the applkecant was put on duly for
42 days and he is not entitled for the benefit of the schere
even after liberalisation.

The copies of all the records of werificationm

commitiee are anneXed as Annexure - R4 ( series Jo

9e The with regard to para 4.7 and 4 «8, the respondenis
re-iterate and state thet as already explained in foregoimg

paras, the Department of Telecom Idberalised the scheme by
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advancing the eut 'off date to cover all easual labourers wko
iave completed 240 days and engagement is current as on
1.8.98. The applicant is not entitled for the benefit of
its scheme even by liberalised zkmwi standard as he was put
onr dufy formerely 42 deys and have not been engaged for any
work during the last 5 yearse |

10. That with regard to the stetements made in pare
4.9 and 4.10, the respondents state that in the O.A. No.
299/96 amd 302/96 it was sought to remove the desparity in
the cut off date between the Postal scheme and Telecom scheme.
in the relevant period of tize the Postal scheme was designed
to accommodate all casual labourers emgaged up to and eligivle
as on 10;9.93 wkile the Telecom scheme covered the oasual
labouers engaged up to eligible ox 01 -é;\-1989- Now that the
provision of the Telecom scheme has becm liberalised to cover
all the easualvlabourers working as on 1.8.98 and have put

in at least 240 days in a year the Telocom schere turned out
to be more liberal and bemeficial. In the changed situstion
reference to Postal scheme or the OeAes No. 299/96 is mot

in the interest of the casual labourers of Telecom department «

1. That with regard to the statements made in para
4 .11, the respondents state that the Respondent Deptt. has
filed WeP» before the Hon'ble Hig Pribunal. The same is still
pending before the high court. In view of the liberalisation
and relaxatlion granted by the 0T, as explained in above para,
the mamk writ petitiom/mis havérios’o the significance and the

Respondent ﬁeptt. has gi;énted more than wkat was prayed for
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in the Ohg. |

The Respondent deperiment contested the O.A. No.
114/98 by filling the written statement of defence through
wkick the depar*hneh'b made a humble effort to present a c¢lear
Picture of the case. After hearing both sides, the Hon "ple
Iridunal was pleased to issue the common Judgement and order
dated 31.8.9%9. The respondent Department hes acted sincerely
to comply with the orders. There is mo let up in implimentation
of the Hom‘'ble Pribumal order.

12. That witk regard to para 4.12, the respondents khxk
state that the Deptt« of Telecom vide their order dated 12.2.99
and clarified under order dated 1999 extended the benmefits #n
the casual labourers becoming eligible as on 1.8.98.

13 T_h_af with regard to the statements msde In para 4.13,

~the respondents state that perswant to the above orders hundreds

of casual labourers, wko were found to be eligible have been
granted Temporary Statuse Hfowever. the Respondent could not
as yet @nctioned the required post of RMe. for their absorbtione.
It is found that the required ¥ mumber of post of R.M. does not
5ecome Justified for creation on the basis of work load as |
per the prescribed norms. it is therefore, obvious that the
field units have engaged more casual labourers tham actually

Justified.

-

14. That with regard to the statements made in para
4 .14 and 4.“15, the respondents state that the applicant case

was indeed considered and examined by the verification committee

-
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set up for that purpose. The commitice worked out the engoge=
ment particulars on the basis of the authenthicated records
including paid voucher Muster Roll .
The certificate issued Dby 1d staff is not an
//g y_fie ~

authentic record and cannot be relied upon. On verification

i

it is found thet the eontents of the certificate is false and

incorrecte.

e

15. That with regard to the statements made in para
4.16, the respondents state that the verification ccmmittee
comprising of 1 IE, ¥ SDEs and I.A.0, througﬁly gerutinised all
paid vouckers and Muster Roll for the entire period to work
out the member of days that the applicant was engaged for duty.
After suck extensive scrutiny the committee found that the
applicant worked for 23 days in Dece 95 and January, 1996.
The length of the casuzl service rendered by the applicant
does nbt meke him elegible for bemefit of the scheme even by
the relaxed and iiberalised norms. Based on the findings of

the committee, the Respondent Wopassed the order dated

26 9 .2000,

16. That with regard to the statements made in para

4417, the respondents state that as already submitted the

applicant was initially engaged in 12/95 and worked t411
January 1996. He was not engafed for amy work before 12/95
and after 1/96 « Annexure '8* to OA is not supporied by

coroborate dooument. Wo reliance can be made on it e The

—

contents of this cannot prewail over the findings of t}_ie

vorification commitice.
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17. et with regard to the statements made in para 4 .18
and 4 .21 the respondents state that the essence of the
judgement of the Hon'ble Supreme Court and that of the
department schens is ‘to absord all casual Mazdoors wko have
put in duty for at least 240 days in a calender year. As
the applicant has not completed 240 days in any year he is

not entitled for the relief sought for.

18. That with regard to the statements made in

para 4.19, the respondents state that the Respondent No.3
has issued the Annexure=3 order dated 26.2.2000 affer due
application of his judicious mind taking in to consideration
the findings of the verification committee and the provigions

of the Depariment scheme.

19 That with regard to the statements made in para 4 .2(
and 422, the respondents state that as already submitted |
earlier no post of R.Ms has been allotted to Assam dircle.

The required posts are to be made available by creation on
the basis of workload and prescrided mormse The Respondent
_carried out the required review and found that adeguate
number of R M. posts does not become justified for ereation
in order to absorb all casual labourers found eligidle and |
granted temporary statuse. It become obvious that casual
labourers were engaged without justification and job
requirement. The applicont was engaged In 12/95 and dis=
engaged from 2/96 after he had worked for 42 days. He has
not been engaged for any work in the lagt 5 year. His _die-
engagement in 2/96 is total and final. His tles wifh the




w4

ﬂ-
department stand finally severed in 1996.

20, ﬂhai with regard to the statements made in para
51 t0 5.9, the respondents state that the grounds shown
cannot substain in law at all in relation to the facts and
circdmstances of the casee Hence, the applkcation is liable
to be dismissed with cost.

21, That with regard to the statements made in para
6 and 7 the respondents state that the applicant has made

false statements and suppressing the material féé£‘6£~3§iliar

e A e [ e e,
G am  ———— e e - - e R
® e

case that he filed in the Hon'ble Tribwnal. Hence, the
application is liable to be dismissed with cost e

224 That with regard to the statements made In para
841 to B4 and 9, the respondents state that in view of the
facts of thé case, the relevent law and the scheme, the
applicaﬁt is not entitléd to any relief vhatsoever as brayed
for and hence the application is liable to bed dismissed as

devoid of any merit.

In the premises aforesaid, it is
therefore, prayed that Your Lordships
would be pleased to hear the parities,
peruse the records and after hearing
the parties and perusing the records,
shall further be pleased to dismiss thé
application with cost.

Verification essss



_____ AZION
I, Shri Gommg—h Chaandra Savvra o presently

working as Moty . Diyeckes Tz_\:..w'\me()—a.g,\_:) sto ComT )Cﬁxvm{mh
being competent and duly authorised to sign this verification

do hereby solemnly affirm and state that the statements made
ia para L\o’}, A Yo 2.2 . are true to my knowledge and
belief, those made in para . being matier

of records, are true to my information deriwed therefrom and

the rest are my humble submission before thmis Hon *ble Tribunal. -

I have not suppressed any material factse

And I sign this verification on this 2, th day
of September, 2001 at Guwahatie

Deponente _
008, LIIrCCer Towocon (L oyin.

0/C o €. B. M. Tolcsom
NS Cirele, CHICHRAG . T AR



. Government of India
Department of Telecommunications
Office of the General Manager Telecom Silchar SSA: Silclzar

-----

No.I:-20/Scrutmy{CM/2000~2001/03 g Dated,ot Sllchar,26—4—2K. ’

-
- ten

To IR
- Shri... \J g M/R ‘9)"»0
St Sl T e D
Vill .........@Mm/{awm L2
P.O. ... Kadi; m;
Dlst,. Hm:/ NN

{

| Sub:- - Call for appearing before scrutinizing committee of records
of cg_sual Ma;doors

You: are hereby requested to appear before the scrutinizing -
committee on .,.....00=05= 207 with the following documents

/particulars, in ongmal on the specified date, time and at the specified
venue given below

1. Initial engagement particulars as casual mazdoor appomtment order
- /sponsorship of employment exchange in your possession,
2. All documents i.e. working particulars, payment particulars tl“ last
working day, if any, available with you.
3.. Age proof certificate,
4; %vd copies of recent passport size photographs
e
Venue :- Hotel Indraprastha chency,
Lochan Bairagi Road, Ground floor

Silchar ~ 788005.
?Q’ ( IB;;QH/—\

Member, Scrutinizing Committee
Divisional Engineer(P&A)
.O/o the G.M.Telecom/Silchar
Silchar SSA : Silchar
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ANNEXURE ol (Page - 1)

T ""‘"E"”Qg” @

B
- : 1
Yoo : ; . ) AN B!
u}?m ‘of records of Casual Labourers in Assam Telecom Circle. ., ;
LI ’ -
i :

'. Hfon’blc CAT Gquhatx bench dcc151on dtd. 31-08-99. ‘ L
NAME OF THE APPLICANT 4R\ 5 AN AN TA .,J)sz !
CASUAL MAZDOOR
fo/A NO.IF THELABOURERHAS  : 229 / 99
'GONE TO COURT - _ .
PATHER S NAME AND ADDRESS * : S~ %\‘)ra/wd/vm- cho- Db

.-'"‘-: : U = ) A Aoy Leav 0 ;‘(vzk 1.
S I POr watu v, P56

ok - wmm' R
0§ iAoEAs ON 01-08- 1993 . . 2:', ,7% — wmﬁ\ /7»407

6. . ‘DATE OF INITIAL ENGAGEMENT : '04-12-19 9> -
+. " MODE OF SELECTION (THROUGH -
:EMPLOYMENT EXCHANGB, OR
'ANY OTHER
; METHOD

ot NATURE OF DU'IYPERFORMED

8. PRESENT STATUS OF 'IHE.
MAZDOOR

9. SPECIMEN SIGNATURE pF THE
MAZDOOR o

10. ENGAGEMENT PARTICULARS
'EROM THE DATE OF INITIAL
"ENGAGEMENT (as per
awached sheet) TILL 01-08-98

‘.\
K} ’
i

I1. RECOMMENDATION OF THE
COMMITI‘EE WHETHER CASUAL
LABOUR SHOULD BE GRANTED
TEMPORARY STATUS OR NOT
KEEPING IN VIEW GIDE LINE

{
'
1,\’

12. 'RECOMMENDATION OF THESSA '
HEAD/UNIT General Mensger Telecom
. BLCHAR

)”'*

‘i W
Circle Ofﬁce mcmber

At B ESNR A8 -
= 4.,/‘,«



MODE OF SETENT TS, | AMC £l
MASTER ROLLIACGHT. PASSING
: ' AUTHUR\TY

PARTICULARS 1.8.. -
NOS.

?_. o /qo\q/gjo . o ’,_;_meouc\):\ ' | -
S : (M’R‘ChOUdhm§[(jh)\(, ‘ : DE(;&/)A‘) 0\/\ ]

(8an argDas)
SDE(RRE/GH) - $r. A.0.Cash e o
" (Cifble Office Metmber) .. OlotheGMAL 0/0 the GMT/Se &

M e 5 . g' '




-

7‘ [/l - {’W"V{)@ ol 4/ WU T

t
. “

: GOVERNMENT- OF INDIA R -

7O . DEPARTMENT OF TELECOMMUNICATIONS IR V

’ OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR R
T " SILCHAR SSA :: SILCHAR

No. E-20/TSM Regularisation/SC/ 05~ | ' . Dated at Silchar, the 26 - ©9-2000

To

o Sk V. T ifimdun Ca-Doh ' i
V//~ Rakr. Aomar P L : SR
R0 kalagar | PS5 I o mfor
Dist ,Ia)/o\ kol

Sub: - Grant of Temporary Status Mazdoor.”

Ref: - © Your case in‘CA_T/_Guwahati inOANo. __- ,.O‘&q//c?7 '

w Withi reference to the above, you are hercby intimated that as per the insrructlonr of L
the Hon'ble CAT/Guwahati In the case in OA. No. referred above, -your. engagement pamculars "
: were thoroughly scrutinized and examined by 8 compiittee in consultahon with the records. The'
! ' committes ws\s formed in this SSA as per the instructions of . CGMT, Asaam Circle, Guwahatr vide L
» Metmo No. Egtt- 9/12/PART 1/23 dtd. the 28-03-2000. . AL
1 ‘ -~ The commrttce after through scrutiny and examination of rccords sub‘miued its report' :
to the undersigned. - . ’ : P g
’ " As per the said committes report, you were not- found ehgrble for, conferment of‘.,"
Temporary Status Mazdodr under any scheme or order ofDO'I' including one time relaxnhon grvcn -
by Telecom Commrssron vide order dt. 12- 02- 1999, on ﬂ\c basis of your engagement records, as
you dld not fulf'rl the minimum eligibility criteria l.e: o
1) You drd not ‘completo 240 days work in Dcparrmcnt of T'ral‘ci:om. in any calendarl year )
preceedlng 01-08-1998, o - '
2) You were not in engagoment agon O}- 08 1998. ' .
The commrttee did not recommend your name for confcrmont ‘of Temporary Status TR
Mazdoor. . ' '
Under the crrcumstanccs stated abovc your requcst for granting | Temporary Status
Mazdoor cannot be acceded to and as such your rcpresentanon stands, drsposcd of. B

?C"“ " General Manager Telecom
: : Silchar SSA i: Silchar.

Gonera) Nenager Telagorm - o
SILCHAR

¥



